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_ When the CPC was taken up today for hearing on orders
1 ;
Mr.A.Chakrabortys ld.counsel ITO: the applicant submits that
the direction given in the judgeent against which the CPC
. i
wag filed hag since been complied with.
* ' . |
Y : 2. In vieu of the sbove submissjons the CPC is disposed
P N ‘
=2 - of without passing any further order.
: | | :
3. "Reply to the CPC haﬁ been Filed today,
4. No order is passed ds to costs.
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